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INTRODUCTION 

1 I Bharat Bhushan Batta a Member of the Public Accounts Committee 

having been authorized by the Commuttee 1n this behalf present this Sixty Sixth Report 
on Appropriation Accounts/Finance Accounts of the Haryana1 Government for the years 

2005 06 2006 07 and 2007 08 

2. The Committee for the year 2010 2011 was nominated on 16th April 
2010 by the Hon ble Speaker 10 pursuance of motion moved and passed by the Haryana 

Vidhan Sabha हा its sitting held on 1201 February 2010 authorizing him to nominate 

the Members of the Commuittee on Public Accounts for the year 2010 2011 

3. The Appiopriatron Accounts/Finance Accounts for the years 2005 06 

2006 07 and 2007 08 were laid on the Table of the House on 9th March 2007 

7th March 2008 and 10th February 2009 respectively These accounts have disclosed 

excess over voted grants and charged approptiations as detailed in the report The 
Commuttee था 15 meeting held on Ist June 2010 considered the reasons for excess 

expenditure furnished by the concerned departments and the evidence tendered by them 

4  The Commuttee constdered and approved this Report at therr sitting held 

on 10th March 2011 

5 A breef record of फिट proceedings of the meetings of the Committee has 

been kept in the Haryana Vidhan Sabha Secretariat 

CHANDIGARH BHARAT BHUSHAN BATRA, 

THE 10THMARCH, 2011 ACTING CHAIRPERSON
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EXCESS OVER VOTED GRANTS / CHARGED 

APPROPRIATIONS FOR THE YEAR 2005 2006 

] (1) 232 Excess expenditure over provisions of 2005 06 1equiring 

regularisation 

The excess of Rs 26 99 crare involving two grants under revenue account 

and Rs 241 88 crore under capital account tn respect of thiee grants/ 

appropriations rquired regularisation under Article 205 of फिट Constitution 

Details arc given below 

St Number and name of Total grants/ Actual Excess 

No grants/appropriations appropriations expenditure 

(In Rupees) 

Revenue (Yoted) 

I 8-Buildings and Roads 3 31 3420000 35720 18 000 25 85 98 000 

Revenue (Charged) 

2 3-Home 10 82 88 000 11 95 64 000 1 1276 000 

Total 3,42,17,08,000 3,69,15,82,000 26,98,74,000 

Capital (voted) 

3 8-Buildings and Roads 3 64 88 50 000 4 38 77 59 000 73 89 09 000 

4 10-Medical and Public 3 25 00 00 000 374 38 26 000 49 38 26 000 

Health 

5 15-Irrigation 6229501 000 7415542000 11806041 000 

Total 13,12,83,51,000  15,54,71,27,000 2,41,87,76,000 

Government did not furmish reasons for excess expenditure (July 2006) 

(n) Observations/Recommendations of the Commuttee 

After going through the Finance Accounts and Appropriation of the Haryana 

Government for the year 2005 2006 as shown tn the Para 2 3 2 of the Report of the 

Comptroller and Auditor General of India णि the year ended 31 ‘March 2006 (Civil) and 

8150 after hearing the departmental representatives the Committee noted with concern 

that cases of excess expenditure over the grants/appropi1ations continued (0 occur despite 

the Committee s observations time and again that the expenditure should be limited to 

the grants/appropriations 

The main reasons for the excess expenditure over the various grants were attributed 

to transfer of funds from CRF inter account and theie being no budget provision लि the 

same change 1 ratio of expenditure to be borne by the State of Haryana repayment of



HUDCO loan due to shoit collection of toll tax payment of the land acquisition urgent 

payment of land for STP and water supply scheme wrong booking of expenditure by 

A G mrespect of YAP पाएं other works and pro 1ata chaiges of establishment expenditure 
duting the year 2005 2006 

During the course of oral examination the Commuttee observed that departments 

namely Home PWD (B & R) Medica! and Public Health and Irrigation have withdiawn 

the funds in excess 10 thewr budgetary provisions In case of Home Department the 

Commuittee desired that प्रा future budgetary provistons should be increased as the court 

cases have been 1egularly increasing 1n past years In the case of PWD (B&R) the 

Commitiee desired that हा future the departments must avoid the irregularities 1t therr 

level 

The Committee 15 of the view that departments are also not following the 

comprehensive instructions of the Finance Depaitment to get the excess expenditure 
regularized through supplementary demands or re appropriations etc 

The Commuttee further recommends that strict compliance of the nstructions 85 

1ssued by the Finance Department from time to time be made 1n futwe grving utmost 

importance to the matter by the departments of the Government 

Subject to these observations the Commuttee recommends that excess expenditure 

of the departments mentioned above for the year 2005 2006 be regularised by the 

Legislature in the manner prescribed under Article 205 of the Constitution of India 

¥



EXCESS OVER VOTED GRANTS / CHARGED 
APPROPRIATIONS FOR THE YEAR 2006 2007 

— 

(m) 238 Excess expenditure over छाए vistons of 2006 07 requuning regularisation 

The excess of Rs 180 65 crore involving five giants under revenue account and 

Rs 436 09 crore under capital account 1n respect of four grants/ appropriations required 

regulansation under Article 205 of the Constitution Details are given below 

Sr Number and name of 

No grants/appropriations 

Total grants/ Actual Excess 

approprialions expenditure 

(In Rupees) 

Revenue (Voted) 

1 6 Finance 11 83 24 96 000 11 99 51 27 770 162631770 

2 8 Buildings and Roads 5 18 8743 000 6591202282 14024 59 282 

3 20 Forest 1503055000 1735621301 23 25 66 301 

Revenue (Charged) 

I 3 Home 12 37 87 000 13 19 39 432 8152432 

2 7 Other Administrative 7 45 00 000 75170947 670 947 
Services 

Total 18 72 25,81,000 20,52 90,61,732 1,80,64,80,732 

Capntal (Voted) 

1 8 Buildings and Roads 359 68 50 000 4561899223 96 50 49 223 

2 10 Medical and 4 24 50 00 000 56427 18 308 1397718 308 
Public Health 

3. [15 Imgation 

Capital (Charged) 

1 15 Imgation 

1138 40 00 000 

4 00 00 000 

13212137078 

20 99 80 699 

1828137078 

16 99 80 699 

Total 19 26,58,50 000 23,62,67,35 308 4,36,08 85,308 

Government did not furnish reasons for excess expenditure (July 2007) 

पर) Observations/Recommendations of the Commuttee 

After going through the Finance Accounts and Appiopriation of the Haryana 
Government for the year 2006 2007 as shown in the Para 2 3 8 of the Report of the 
Comptroller and Auditor General ए India for the year ended 31 * Maich 2007 (Cival) and 

also after hearing the departmental representatives the Commuttee noted with concern 

that cases of excess expenditure over the grants/appropriations conttnued to occur despite 

the Commiuttee s observations time and again that the expendrture should be limuted (0 

the grants/appropriations
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The main reasons for the excess expenditure over the various grants were attributed 

to change पा ratio of expenditure 10 be botne by the State of Haryana receipt of more 

pension cases the increased share of stationery enhanced land compensatton of court 

cases double booking of expenditure no sepaiate head for expenditure under CRF scheme 

works and pro rata charges of establishment expenditure during फीड year 2006 2007 

During the course of oral examination the Commuttee observed that departments 

namely Home PWD (B & R) Forest Fance Medical and Public Health Immgation and 

other administrative services have withdrawn the funds 1n excess to their budgetary 

provisions The main 1easons of excess expenditure appearing during this year were lack 

of proper budgetary control at the level of Treasury Officers and non reconcihiation of 

expenditure figures by departments with Accountant General (A&E) Haryana The 

Committee desired that all the departments should properly reconcile their figumes 

immediately after the लाएं of financial year 

The Commuttee 15 ए the view that departments are also not following the 
comprehensive mmstructions of the Finance Department to get the excess expenditure 
regularized through supplementary demands or reappropriations etc 

The Commuttee further 1iecommends that strict comphance of the 1nstructions 85 
1ssued by the Finance Department from time to tume be made 1n futuie giving utmost 

importance to the matter by the departments of the Government 

Subject to these observations the Committee recommends that excess expenditure 

of the departments mentioned above for the year 2006 2007 be regularised by the 

Legislature 1n the manner prescribed under Article 205 of the Constitution of India



EXCESS OVER VOTED GRANTS / CHARGED 
APPROPRIATIONS FOR THE YEAR 2007 2008 

(v) 238 Excess expendifiire over provisions of 2007 08 requiring 1egulartsation 

The excess of Rs 4 29 72 47 782 1nvolving five grants/appropriations required 

regulanisation under Article 205 of the Constitution Details are given below 

St Number and name of Total grants/ Actual Excess 
No grants/appropriations appioprations expenditure 

(In Rupees) 

Revenue (Voted) 

1 8 Buildings and Roads 6 14 39 43 000 6 58 90 29 816 44 50 81 816 

2 10 Medical and Public 10 43 94 83 000 109821 84 578 542701578 
Health 

Revenue (Charged) 

! 3 Home 15 48 87 000 16 50 20 920 10133920 

Sub total 16 73,83,18,000 17,73 62,35,314 99,79,17 314 

Capntal (Voted) 

I 8 Buildings and Roads 6 98 68 83 000 7 49 80 04 349 511121349 

2 15 lmgation 14 03 90 00 000 16 82 G2 22 585 2787222585 

3 24 Tourism 15 00 00 000 15 09 86 534 9 86 534 

Sub Total 21 17,58,83 000 24 47 52,13 468 3,29 93,30 468 

Grand Total 4,2972,47,782 

Government did not furnish reasons for excess expenditure (July 2008) 

(v1) Observations/Recommendations of the Commuttee 

After gong through the Finance Accounts and Appropuation of the Haryana 

Government for the year 2007 2008 85 shown हा the Para 2 3 8 of the Report of the 
Comptroller and Auditor General of Ind:a for the year ended 31 ' March 2008 (Civil) and 

also after hearing the departmental representatives the Commuttee noted with concern 

that cases of excess expenditure over the grants/appropriations continued to occur despite 
the Committee s observations time and again that the expenditure should be limited to 

the grants/approptiations 

The main reasons for the excess expenditure over the vailous grants were attributed 

to change 1n ratio of expenditure to be borne by the State of Haryana booking of Income 

tax Sales tax and security deposit as expenditure but not pard to contractor due to visit 

abroad by Tourism Mimster and other officers of the department and pio rata charges of 

establishment expenditure during the year 2007 2008 

During the course of oral examination the Committee observed that departments 

namely Home PWD (B & R) Medical and Public Health Irrigation and Tourism have



withdrawn the funds पा excess to thetr budgetary provisions The main reasons ot excess 
expenditure appearing duitng this year wete lack of proper budgetary control at the level 
of Treasury Officers and non 1econciliation of expenditure figures by departments with 
Accountant General (A&E) Haryana The Committee destred that ali the departments 
should propeily reconcile their figures immediately after the end of financial year 

The Commuttee 15 of the view that depaitments aie also not following the 
comprehensive tnstructions of the Finance Department (0 get the excess expenditure 
regularized thiough supplementaiy demands o1 1eappropiiations etc 

The Commuttee further recommends that 51101 compliance of the instructions 85 
1ssued by the Finance Department from चाह to time be made पा future giving utmost 
importance (0 the matter by the departments of the Government 

Subject to these observations the Committee recommends that excess 
expenditure of पीट departments mentsoned above for the year 2007 2008 be regularised 

by the Legslature in the manner prescribed under Article 205 of the Constitution of 

India 

48421-HVS-HGP Chd
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